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 in  time  for  building  up  buffer  siock  ut
 the  order  of  25,000  MT  before  the  unset
 of  the  ensuing  monsoon.  It  is,  however,
 reported  thal  there  m  a  stock  of  1.400  AIT
 boited  rivé  in  transit  which  is  likely  to
 reach  Tripura  shortly,  Earlier,  the  State
 had  received  an  intimation  regarding  di-
 version  of  two  BG  rakes  of  boiled  rice

 ‘bound  for  Tripura  by  the  Senior  Regional
 Manager  (FCI)  based  at  Gauhali.

 (ix)  Sertinc  UP  OF  CARDAMOM  BoarD  IN
 KERALA

 SHREK.  KUNHAMBU  (Caananore!
 Kerala  is  in  the  forefrom  in  respect  of
 cardamom.  Cardamom  produced  in
 Kerala  is)  of  the  best  quality  and
 it  =  enboys  a  pre-eminent  position
 in  the  world  =  market,  Moreover.
 Kerala's  share  in  the  overall  production
 of  cardamom  is  the  biggest.  The  Hous:
 might  recall  uhat,  when  there  was  a  pro
 Posal  to  pool  cardamom  of  different:  vu-
 relics  having  different  qualities,  the  (८01 -
 ernmen,  of  Kerala  and  the  cardamom
 ftowers  had  opposed  it  on  the  ground  thar
 such  a  step  would  result  in  our  losing  the
 world  market.  The  opposition  to  pooling
 wre  also  based  on  the  fact  that  Kersta
 wae  producing  the  best  quality  cardamem,
 Thos  being  the  case,  one  would  naturally
 expect  that  the  Cardamom  Corporation
 would  be  set  up  in  Kerala.  But,  accard-
 ing  ७  press  reports,  a  decision  has  now
 been  taken  to  set  up  the  Corporation  in
 Karnataka,  While  [  have  all  sympathies
 for  the  Karnataka  farmer.  a  decision  ol
 this  nature  will  do  injustice  to  Kerala.
 Both  in  respect  of  quantity  and  quality.
 Kerala  occupies  the  first  position  with  क
 gard  to  cardamom  production.  The  Car-
 damom  Corporation  with  its  headquarters
 in  Kerala  will  be  able  to  verve  the  inter-
 etts  of  cardamom  growers  betier  than

 anywhere  else.

 Therefore,  I  would  request  the  Gover

 ment  2  reconsider  its  present  decision  and

 set  up  the  Cardamom  Corporation  in

 Kerala.

 12.4  brs.

 PENSIONS’  (AMENDMENT)  BILL
 Contd.

 MR.  DEPUTY-SPEAKER:  Now  we
 fake  up  the  further  consideration  of  the
 Pensions’  (Amendment)  _  Bill.  Shit
 Samar  Mubhherijec.

 SHRI  SAMAR  MUKHERJEE:  (How-
 rah):  ।  do  not  want  to  speak  much.
 While  supporting  the  Bill  I  want  the  Gov-
 ernment  to  cansider  the  problems  of  the
 pensioners  who  have  made  several  rep-
 resentations  and  had  to  so  into  azitations
 for  gelling  remedies.  Que  thing  that  they
 want—this  Bill  does  not  cover,  is  that  the
 pension  should  be  mone  liberalised  as  in
 today’s  curditions  the  cost  of  Jiving  is  very
 high  and  with  the  pension  they  get  thcy
 cannot  make  both  ends  meet.

 The  first  thing  that  they  want  is  thal
 (hough  there  has  been  some  liberalisation
 an  the  rules  passed  in  1979,  but  they  have
 excluded  the  old  pensioners.  So  they
 want  that  both  the  old  and  new  pension-
 ers  should  get  the  advantage  of  the  liber-
 alisation  rule.

 There  are  some  other  demands  also.
 The  main  point  1  am  reading  from  a  letter
 which  was  sent  lo  me.  The  main  point
 ul  issue  is  tha:  whatever  benefits  have  been
 given  lo  the  pensioners  should  be  given  to
 all  of  them  irrespective  of  their  dates  of
 retirement.  Some  of  the  Central  Gov-
 emment  Pensioners’  Organisations,  Eastern
 Zone  held  a  convention  in  which  again
 they  drew  the  attention  of  the  Govern-
 ment  that  pending  change  of  the  pension
 structure,  the  existing  disparity  and  dis

 crimination,  between  pension  of  one  sec-

 tion  of  pensioners  and  another  should  be

 immediaicly  removed  by  granting  pension
 lo  all  pensioners  an  the  common  basis  of
 the  latest  formula  urespeotive  of  their
 dates  of  retirement.  All  pensioners,  there-
 fore,  wha  retired  fram  service  prior  to  [St

 April  1979.0  be  given  pension  at  the  rate
 of  70  per  cent  of  their  pay  worked  out
 on  the  basis  of  the  said  formula  together

 with  other  ducs  ss  applicable  in  the  case
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 of  those  who  retired  on  or  after  Ist  April

 1979.

 Last  month  there  was  a  dharna  before

 the  Boat  Club  on  these  very  demands  anu

 in  1981  their  deputation  met  the  Prime

 Minister  and  submitted  a  memoriundum.

 Their  publication  js  with  me—where  they

 have  stated  that  the  Prime  Minister  guve

 a_  sympathetic  hearing  but  their  =  ssid

 demands  have  not  cen  conceded  ,

 Another  demand  they  have  raised  and

 which  is  related  to  this  Bill  is  nominahon

 by  th  pensioner  to  receive  moneys  out-

 standing  on  account  of  pension.  This  is

 the  resolution  they  have  passed  in  a  con-

 vention  held  in  Calcutta  where  they  have

 demanded  this—and  1  am  reading  =o  wnt

 their  demands.  JI  am  reading  out  their

 demands:

 “Appointment  of  {two  nomiuces  for

 t  of  dues  of  the  deceased  pen-
 paymen

 idow  pensioners. sioners  and  भा

 Every  pensioacr  should  be  asked  lo

 give  the  names  of  two  nominees  who,  in

 the  event  of  the  death  of  the  pensioners,

 will  be  paid  all  sums  due  or  lying  de

 posited  in  account,  im  banks  or  post

 offices,  treasuries,  the  department's  dts-

 buring  offices  elc.  2

 “On  the  date  of  death,  there  should

 be  two  preferences  of  the  first  nominec

 over  the  second  nominee.”

 Though  there  is  some  provision  in  this

 Bill  that  if  the  first  nominee  dies  before

 the  pensioner,  aoother  man  can  fe  nami-

 nated,  they  want  that  from  the
 very

 beginning  there  should  be  two  pomrac¢s.

 I  have  received  one  form  for  the  M.Ps.

 There  the  provision  is  to  submit  two  9

 minees,

 SHRI  RAMAVATAR  SHASTRI

 (Patna):  It  is  more  than  two.

 SHRI  SAMAR  MUKHERJEE:  Others

 are  witness  to  it.  In  their  case  also,  the

 question  of  two  nominees  should  be  con

 sidered  ,

 Then,  there  arc  other  demands.  Onc  is

 for  setting  up  of  Pension  Commission  be-

 cause  they  are  very  much  agitated.  They
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 feel  that  their  case  is  very  much  neglected.
 If  the  retired  men  are  forced  to  go  on  an

 ugilation,  it  is  a  very  sad  thing  for.  the

 country,
 After  all,  they  are  retired  after  giv-

 ing  the  service  for  the  whole  of  their  life.

 Why  in  their  old  age,  ibey  should  go  in

 for
 an  agitation  to  get  some  things  done

 in  their  pension?  This  musi  be  put  an  end
 to.  Their  demand  should  be  sympatheti-.
 cally  considered.

 Then  the  question  of  payment  of  DA
 comes  due  to  rise  in  the  cost  of  living.  As
 the  existing  employees  are  entitled,  the

 pension  halders  too  should  be  given  this
 DA  in  order  to  get  full  neutralisation  in

 the  cost  of  living.  The  machinery  should

 be  set  up  whereby  they  coukd  vet  their

 Payments  without  much  difficulty.

 A  proper  machinery  should  be  set  up  so
 that  the  difficulties  of  the  Central  Gow

 ernment  pensioners  may  be  =  presented

 through  them  to  the  Government,  There

 is  a  demand  for  restoration  of  commuted

 portion  of  pensions.  ।  am  not  goiag  to

 reaq  all  this  because  a  copy  of  the  न

 randum  has  been  sent  to  the  Government

 by  me  aiso.  These  are  the  longstanding
 demands  and  ।  think  thar  Government

 shoul!  give  due  consideration  to  them.

 With  this,  T  support  this  Bull.

 Mf.  DEPUTY-SPEAKER:  Shri  Girdhari

 lal  Vyas.  I  think  he  never  -tpected
 that.

 SIRE  RAPUSAHEB  PARULEKAR:  It

 is  too  early.

 MR.  DEPUTY-SPEAKER:  The  (पाश

 allotted  for  this  Bill  is  one  hour.  टाट

 fore.  every  hon.  Member  shall  not  take

 mare  than  five  minutes  each.  Mr,  Girdhari

 Jat  Vyas,  you  must  make  the  begir-ning.
 We  have  got  a  many  other  Bills.

 Mr.  Girdhari  Lal  Vyas.

 नी  गिरधारी  लाल  ब्यास  ीन्ाी
 :

 उपाध्यक्ष  महावीर,  नम  पवन  संसाधन

 किभमक  था  मी  समर्थन  सुरता  ह.  ।

 इस  बे  इन्होंने  खाम  तार  पर  दा  नए
 संसाधन

 म. ।  एक  धारा.
 12.  ।
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 Jet  गिरधारीलाल ब्यास! लाल  ब्यास

 मनजमेा के  पेमेंट  को  मीरा  भी  इस

 प्रकार  की  हानी  चाहिए  ताकि  उनका  सिलने

 वाली  पंन्नन में दरो न हां । दरी  न  हा  ।  ।  क

 जगह  देखा  दि  दा-दा,  तोल-तोल  मे

 लग  जाते  ह  ।  इस  मंहगाई  के  युग  मे

 उन्हों  तन्ख्वाह
 गेन  न  मिलने

 से

 कठिनाई  हाती  ह  ।  दिवालिए  एसो  मनी-

 नरी  कायम  ठी  जाए  जिससे  उन्हें  पेश

 feat  मे  किनाह नह ओर वह न  ह  आर  वह  उन हां

 ay मिल  जाए  का  ए  सो  en

 कॉोॉड्य  जिस  से  हि  प  उ  हर

 क  म्नीआडर या  डाकघरों  ।  जरिए
 छ  परे  ही  मिल  जापा  कर  ।

 आप  इन  सब  दाताਂ  का  ध्यान में  रक्त

 हए  गह  जा  आप  पं  शन  का  कानन  ताए  ह

 का  मन  सिलने  में  कोइ  किनाह  न  हो

 आर  वे  अपनी  जिन्दगी  ठीक  प्रसार  सं  ।ा
 सक .

 इन  को  के  साथ  मों  इस  चित.  रू

 समर्थन  करता  ह,  ।

 SHRI  BAPUSAHESB  PARULEKAR

 (Ratnagiri):  Mr.  Deputy-Speaker,  Sir,  ।
 “ise  fo  support  the  Bill  that  has  been  pre
 ented  to  this  House.  Sir,  |  ain  very
 happy  that  at  least  one  of  the  bons  aand-

 ing  demands  of  the  Pensioners  has  deen

 accepted  finally  by  the  Government,  Many
 demands  have  been  made  repeatedly  and

 fo;  years  together,  But  only  one,  as  has
 been  mentioned  in  this  Bill,  has  been  ac-

 cepted,  This  subject  was  debated  tn  de-

 tail  only  a  year  back,  when  one  of  =  the
 hon.  Members  of  this  House,  Shri  Gadgil,
 had  introduced  a  Bill  to  repeal  the  old

 Act  of  1871.  Many  promises  were  given
 by  the  hon.  Minister  for  Staie  Shri  Ven-
 katasubbaiah.  ।  very  much  wished.  he

 should  have  been  here,  so  that  we  coukd

 have  asked  him  as  to  what  steps  he  has
 taken  to  implement  the  assurances  which

 he  gave  at  that  time  on  the  floor  of  the
 House.

 What  governs  the  probleme  of  the  pen-
 sioners  from  the  legal  point  of  view  in

 this  country  is  an  old  Act  of  1871.0  about
 10  years  old.  You  will  agree  with  me.  if
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 I  say  that  this  is  an  obnoxious  law  und  a

 legacy  of  the  British.  There  are  many

 provisions  which-are  outdated  and  it  is

 absolutely  necessary  that  the  Government
 takes  immediate  steps  to  amend  or  repeal
 thay  particular  Act,

 In  order  to  highlight  the  points,  «  Bill
 Was  introduced  in  the  Rajya  Sabha  hy
 Shri  Gadgil,  an  hon.  Member  of  this
 House  now.  That  was  objected  to  at  the
 lim:  of  introduction  stage.  that  being  a

 money  Bill.

 MR  DEPUTY-SPEAKER:  ।  am  my-
 self  a  pensioncr.

 SHRI  BAPUSAHEB  PARULEKAR:
 Therefore.  1  hape  you  will  not  put  that

 restriction  of  five  minutes  on  my  speech
 because  it  is  a  very  important  point.

 In  order  to  highlight  the  problems  of

 the  pensioners,  that  Bill  was  sought  to  be

 introduced,  bat  as  it  was  a  Moncey  Bill,  tt

 could  not  be  invoduced  in  the  Rajya  Sabha,

 Moreover.  Shr  Gadgil  became  Miniter
 later  and,  therefore,  thal  parlicular  Bull

 lamred.  You  will  be  knowing  that,  Sir.

 Some  time  in  1979  when  this  Btll  was

 again  introduced,  there  wat  an  <Weurapec

 given  on  the  fleor  of  the  House  in  Rajya

 Sabha,  and  |  quote:

 assure  Mfr  Gadgil  that  the  Govern-
 ment  i  thinking  of  amending  this  old

 Act  with  reference  to  the  several  टिव
 rules  for  the  people  at  the  Centre,  aad

 we  will  request  the  State  Governments
 and  will  give  a  piece  of  advice  to  them

 that  they  should  also  follow  suit.”

 Thal  was  sometime  in  1979,

 After  this  Government  came  in  the  ।  est
 198,  again  this  Bill  was  introduced  sand
 it  was  debated.  But  before  that  ।  would
 like  to  invite  the  attention  of  this  august
 House  to  whal  the  party  in  power  had  ssid
 in  their  sranifestio:

 “Congress (1)  will  cxamine  the  -
 tion  of  welfare  of  pensioners  with  4
 view  to  making  their  life  more  -
 and  comfortable.  Suitable  conc-ssivew

 will  be  devised  m  this  behalf,”
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 हूँ  need  not  repeat  all  those  arguments,  be-
 cause  we  have  made  our  submissions  in
 detail  only  a  year  back,

 There  was  a  repori  of  the  Petitions  Com-
 Milles  wherein  many  suggestions  were
 made.  In  the  72nd  Report  of  the  Luw

 Commission,  certain  suggestions  were  also

 made  but  unfortunalely,  none  of  the

 siggesigns  mentioned  in  the  report  of  the

 Petinons  Commilice,  nor  the  suggestions
 made  in  the  Law  Commission's  report,  nor
 the  undertaking  given  to  the  peopie  by
 the  party  in  power  in  the:r  manifesie  have

 been  smplemented.

 Coming  -  the  suggestions,  the  fiest  and
 foremost  suggestion  which  has  -  १९

 Peatedly  made  by  various  associations  of

 pentioner,  or  penioners,  by  the  Members
 of  Parliament  is  that  the  pension  should
 be  a  josticiable  right,  it  should  not  be  a

 bounty,  is  should  not  be  left  to  the  mercy
 of  the  Goverment.  As  the  law  stands  to-

 day.  Section  4  mentions  that  no  civil  cour:
 has  jurisdiction  to  entertain  any  claan,  bul
 the  court  can  enteztain  a  claim  provided
 the  Disinct  Collector  ar  the  Conunision-

 er  gives  the  certificate  to  thatefect,  and

 ultimately  ॥  छि  mentioned  that  evea  if  you
 go  to  the  court  after  taking  a  certificate
 from  the  District  Collector  or  the  Com-

 Missawer,  the  court  has  no  powe;  to  pass
 a  decree  in  favour  of  the  pensioner.  What
 is  the  use  of  this  draconian  messure?  1s
 i!  not  necessary  thai  thie  should  be  chang-
 ed?

 13 #0  hn

 This  was  broughl  to  the  notice  of  the

 Government  last  year,  and  an  assurance

 Was  given  und  the  bon,  Minister  agrecu
 with  this,  ty  would  be  necessary  ‘oo  men-

 tion  what  Shri  Venkatesubbaiah  sand  on

 this  particular  point:

 “ly  is  ihe  constant  endeavour  of  the

 Government  to  creat  this  not  a  Souaty,
 aot  as  a  mercy.  That  is  why  ihe  Gov-

 ornment  agrees  with  the  views  capres-

 sed.  We  ore  also  feeling  that  penmion
 is  not  a  charge.  but  a  social  right.  Keep

 ing  this  in  view,  Government  has  taken

 various  sleps  and  Government  will  take

 steps  jn  this  connection.”

 Not  only  this,  the  Minister  was  not  aerce-
 able  to  amend  Sections  4,  5  and  6,  so  that
 the  right  should  be  given  to  the  court  to
 consider  as  to  whether  a  person  is  en-
 tilled  to  a  pension  and  to  what  quantum
 of  pension.  But  the  Government  assured
 on  the  floor  of  the  House  that  they  would
 be  selling  up  tribunals  for  this  and  ह

 quote  from  his  ypeech:

 “The  recommendation  has  been  consi-
 dered  by  the  Government  and  the  pre-
 gent  thinking  is  that  the  questron  of  re-
 dressa]  of  grievances  relating  '0  inter-

 pretation  of  pension  laws  and  <larifca-
 tions  thereof  should  be  entrusted  to  the

 adminidrative  tribunals  which  are  pro-
 posed  to  be  sel  up  very  early.  That  is

 the  advantage  of  the  tribunals.  Govern-
 ment  have  taken  a  note  of  these  things
 and  we  are  coming  forwerd  with  apro-
 priate  aclion  to  set  up  these  admiaistra-
 live  tribsaals  to  gave  all  the  benefits  to
 ihe  pensioners.”

 1  would  like  yo  ask  a  question,  as  to
 what  steps  ihe  Governmem  has  taken

 during  all  these  ।  momhs  to  set

 up  these  ।  tribunals,  Why  did  not

 bring  forward  ao  proposal  for  =  the

 scHing  up  of  tribunals  in  the  very
 Bill?  Why  have  you  restricted  your-
 self  io  what  bas  been  indicated  in  the
 Bill?  Jf  this  was  an  yussurance,  ।  would
 like  to  know  as  to  when  you  are  coming
 10  this  House  with  the  measure  for  the
 institution  of  these  tribunals.

 The  second  point  that  ।  would  tike  to

 place  before  the  House  is  with  tegard  to

 the  disparity  of  pensions.  ।  was  rought
 ta  the  notice  of  the  Government  iast  year,
 when  we  were  debating  this  Bill,  that  the

 Secretary  of  the  Government  who  retired

 prior  to  1972  ang  the  Assistant  who  retir-

 ed  after  1972  got  equal  pension.  So  also
 is  the  case  with  oeference  to  the  family

 pension  to  those  who  retired  prior  -0  144
 and  after  1964.  At  that  time  also  it  was

 promised  and  an  assurance  was  given  that

 something  will  be  done  in  this  connection.

 Here  also,  1  would  tike  ta  quote  for  the
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 benefit  of  the  Members  what  Shri  Venkata-
 subbaiah  said  on  this  particular  point:

 “He  and  some  other  Membera  also

 particularly have  pointed  out  specifically
 the  plight  of  pensioners  who  retired  be
 fore  1976,  or  families  having  become
 entitled  to  family  pension,  and  sugecs-
 ted  that  this  disparity  should  be  remeuv-
 ed.  The  Government  hus  considered
 this  question  acveral  urmes  in  the  past,
 but  has  not  found  if  possible  to  accep!
 the  demand,  There  are  adminisiartive

 difficulties  in  locating  and  essessing  the
 number  of  beneficiaries,  particularly  ne-
 cause  most  of  the  beneficiariss  would
 have  died.  and  there  are  practical  diffi-
 culties  in  tracing  the  old  reoords.  This
 is  our  difficulty.”

 MR.  DEPUTY-SPEAKER:  Pension  is

 not  asked  for  dead  persons.

 SHRI  BAPUSAHEB  PARULEKAR:
 You  are  absolutely  right,  Sic.  1  nted  not

 add  anything  to  that.  This  is  the  admr
 nistrative  difficulty  experienced  by  the

 Government  that  the  persons  are  dead,
 but  in  the  question  of  family  penion,  it  is

 highty  improbable  tha!  the  Government  of
 India  may  not  be  possesing  the  records  to

 trace  out  the  family  membmers,  If  you
 make  an  announcement  in  the  सहज,  the

 family  members  will  rush  to  you.

 MR.  DEPUTY-SPEAKER:  If  the  Gov-

 erament  makes  an  announcement  in  the

 newspapers  that  the  relations  of  .he  pen-
 sioners  who  died  before  1964.0  shouk!  भ
 ply  for  family  pension,  and  those  who

 apply  only  will  be  eligible  for  the  pensin,

 they  will  all  apply.  Why  should  =  the

 Government  go  in  search  of  the  rezords
 and  all  that?

 SHRI  BAPUSAHER  PARULEKAR:
 That  is  exactly  what  I  am  saying.  That  -
 not  the  genuine  difficulty  which  has  been
 told  by  the  Hon,  Minister  for  Home  on

 the  Floor  of  the  House.

 PROF.  MADHU  DANDAVATE  (Raia
 Pur):  Sir,  give  a  direciion  from  the
 Chair.
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 SHRI  BAPUSAHEB  PARULEKAR:  In
 fact  that  amounts  to  direction.

 "
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 Another  question  arises  out  of  the  infla-

 lion  and  the  increase  of  prices.  There  is
 a  positive  girection  given  by  the  Commit-

 tee  as  far  as  this  is  concerned.  It  is  गत
 tioned  at  page  35  of  she  Report,  2.9

 para:

 “That  Committee  are  of  the  view  that
 the  Government  owe  moral  respunsibé-
 lity  to  provide  adequate  relief  to  iis  re-
 tired  employees,  including  pre  1st  Jan-

 wary  1973  pensioners  who  actual  valoe
 of  pension  hax  been  oroded  by  pheno-
 menal  rise  in  the  prices  of  essential  com-
 modities,  In  view  of  the  present  eco-
 nomic  conditions  in  India  ang  constant
 rise  in  the  cost  of  living  due  io  infli-
 tion,  it  is  atl  the  more  important  even
 for  purely  humanitarian  consideraiions,
 if  not  from  the  standpoint  of  fairness
 and  justice.  to  protect  the  actual  value
 of  the  pension  to  enable  the  pensiuners
 to  live  their  declining  yeara  with  dignity
 and  in  reasonable  comfort.”

 When  this  point  was  again  brought  to

 the  notice  of  the  Hon.  Minister,  wnfor-

 tunately  the  Hon,  Minister  told  ws  ater

 hearing  ou,  speeches  that  fhe  was  under
 the  impression  as  if  he  was  the  Finance

 Minis‘er,
 otherwise  I  would  not  have  referred  to

 this.  But  at  some  other  atage,  he  has  said
 even  if  it  is  the  Finance  Minisiry  I  am

 taking  care  of  that;  I  will  look  into  it.  है

 would  like  to  know  what  steps  have  you
 taken  during  this  last  one  year  to  consi-
 der  this  particular  aspect  with  reference

 to  inflation?

 In  other  countries,  to  which  refevence
 was  made,  specially  England,  there  is  a

 system  under  which  the  pension  will  in

 crease  in  accordance  with  the  increase  in

 the  cost  of  living  index  and  a  recommen

 dation  was  made  about  setting  up  of  the

 Pension  Commission  to  which  the  carliet

 Speaker.  Shri  Vyas  referred  to.  Even  to

 that  they  say  the  conditions  in  UK  and  the

 conditions  in  India  are  different  «nd  that

 they  are  -  in  a  position  to  tet  up  ।

 Pension  Commission.  In  my  respectful

 1

 i

 That  is  what  he  had  said,  -



 345.0  Pension  (Amdt.)  Bill  VAISAKHA  9,  1904  (SAKA)  Pension  (Amdt.)  Bill  346.0

 submission  this  is  not  a  satisfactory  reply
 from  the  Government.  Therefore,  1  would

 ,request  the  Goverament  to  tell  us  what
 are  their  daficulties  in  setting  up  .his  Pen-
 sion  Commission  in  ordersto  consider  all
 these  points.  ह

 Apart  from  that,  we  have  Article  3u9
 in  the  Constitution  which  empowers  the
 Parlhianient  to  legislate  for  :ecruiiment,  for

 fixing  up  the  conditions  of  service  and
 conditions  of  the  retirement,  Why,  during
 all  these  years,  since  Independence  in

 1947,  has  the  Government  not  taxing  any
 steps  to  bring  forward  a  legislation  by
 virtue  of  the  power  conferred  under  Arti-
 che  309  fu  the  Coas'itutinon?  ।  would  bic
 to  have  an  answer  to  that  also.  [ह  that  is

 done,  automatically  a  law  will  come  which
 will  repeal  thi,  old  Dracontan  law,  109

 years  old.  And  I  think  the  lime  has  come
 when  these  sieps  have  to  be  taken.

 I  may  also  invite  the  attention  of  the
 Hon.  Minister  to  the  repor,  made  by  the
 Institute  of  Public  Administration.  They
 have  suggested  that  when  the  pay-scales
 and  grades  of  Government  employees  were
 revised  and  increments  were  given  thrice

 why  not  the  same  yardstick  be  applicable
 to  tbe  pensions?  The  pensioners  have  -

 go  to  the  same  shops  to  which  the  present
 employees  go  they  have  to  pay  the  same
 price  for  the  articles  which  they  purchase,
 bot  I  don't  understand,  much  less  appre-
 ciate,  this  disparity.  The  only  answer
 which  the  Government  gives  is  that  they
 have  no  money.

 MR.  DEPUTY-SPEAKER:  That  is  the
 fault  of  the  Third  Pay  Commission.  They
 have  recommended  for  every  rise  of  16

 points  to  the  pensioners  and  &  poin's  rise
 to  the  actual  employees.

 SHRI  BAPUSAHEB  PARULEKAR:

 Unfortunately,  the  first  Commission  =  ।
 jected  it  ontright.  but  the  Second  Pay
 Commission  was  a  little  bit  more  sympa-
 thetic,  but  they  did  not  give  any  direction.

 Now,  the  time  has  come  ta  consider. |
 spectally  when  the  prices  have  gonc  sky-
 high  whether  the  rclief  should  be  given
 to  them.

 There  is  also  a  demand  for  -‘ixing  the
 minimum  pension  for  the  pensioners  and
 the  Government  should  consider  whether
 this  is  a  legitimate  demand  of  the  pen-
 sioners.  There  is  one  more  demand

 and  I  feel,  Sir,  it  js  a  just  demand
 it  ig  a  legitimate  demand  and
 that  is  the  question  of  housing.  The

 housing  is  not  a  personal  problem;  it  is
 a  social  problem.  Government  servants
 who  have  had  their  quarters  for  ail  those

 years  when  they  served  the  Government,

 :  practically  on  the  street  when  hey  re-

 tire.  So,  why  not  make  some  irrange-
 ment.  at  least  why  not  make  a  provision
 for  the  housing  allowance?

 Thess  points  were  highlighted  during
 that  particular  debate.  There  are  many.
 olber  points  which  have  been  broughi  to

 the  notice  of  Goverament  througn  various

 petilions  and  representations  which  were

 addressed  -  the  Home  Ministry,  and  450.0

 to  Prime  Minister.  But  unfortunately,  no-

 thing  has  been  done.  |  may  also  say  that

 many  of  the  representations  have  not  even

 heen  acknowledged.  If  we  real  the

 speech  of  the  Home  Minister  in  the  last

 debate,  we  find  it  is  al?  lip  sympathy.  He

 agrees  with  everything;  but  he  says  he  is

 helpless.  He  ।  not  in  a  position  to  do

 anything,  At  the  end  be  said:

 “With  these  remarks,  ।  would  make

 a  request  to  Mr.  Gadgil  to  withdraw

 his  Bill  and  allow  the  Government  ta

 take  such  appropriate  measures  as  they
 deem  necessary  to  safeguard  and  10  mect

 the  legitimate  grievances  of  the  peti-
 lioners.”

 This  is  on  30th  April  1981.  (Linterrup-
 tions)  The  words  “Appropriate  timeਂ  are

 not  there,  द  may  be  implied.

 ।  would  like  to  knew  whal  steps  Govi

 have  taken  since  30th  April  198:  upta
 this  date.  except  saying  that  we  have  ail

 sympathy  for  these  persons  who  have

 worked  hard  and  served  Government  for

 more  than  30  or  for  -  years.

 The  days  of  lip  sympathy  are  gone;
 Something  concrete  requires  to  be  done,

 We  would  like  -  know  what  concrete

 aicps  Government  propose  to  take.  ‘All
 these  questions  are  brushed  aside  on  ths
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 ground  that  we  have  no  money.  But  with
 reference  fa  one  point,  I  would  ask:  why
 not  make  this  right  justiciable?  Why  not
 repeal  seciions  4,  5  and  6  of  this  draconian
 law?  The  law  ‘says  “you  cannot  go  to
 court;  if  you  want  to  go  to  court,  take  the

 permission  of  the  collector  or  Commission-
 er.”  And  if  you  go  fo  the  court,  the  law
 says:  ‘The  court  shall  take  cognisance,
 but  the  court  shall  not  pass  a  decree.”  I
 am  unable  to  understand  this  provision
 of  the  law.  ‘Tt  is  a  legacy  of  the  British,
 and  it  is  a  draconian  measure.  I  would
 like  to  know  whether  there  is  any  उती-
 culty  in  giving  this  right  to  the  pensioners,

 Tn  my  respectful  submission,  these
 suggestions  may  be  considered;  and  I  would
 request  Government  to  come  forward  with

 a  comprehensive  legislation,  instead  of
 coming  to  this  House  with  a  piecemeal
 legislation  After  one  year,  they  have
 come  forward  and  are  conferring  the  right
 of  nomination.  In  1983,  they  will  come
 with  the  amendment  of  Section  4.  It  will
 take  years.  By  that  time--these  persons
 who  have  served  Government  for  so  many
 years  would  not  be  alive.  We  have  many
 cases,  which  were  quoted  in  the  last  de-
 bate.

 One  pensioner  is  getting  Rs.  67:  he
 had  retired  jin  1952.  That  is  the  posi-
 tion,  there  is  no  relief,

 So,  though  I  support  and  welcome  this
 particular  measure,  I  feel  it  *s  an  incomp-
 lete  measure.  It  requires  many  changes;
 and  ।  would  again  request  Government  to
 come  forward  with  a  comprehensive  legis-
 lation.  With  these  words.  I  taank  you.

 SHRI  RAM  SINGH  YADAV  (Alwar):
 ।  rise  to  support  the  Bill  which  has  been
 introduced  by  Mr.  Venkatasubbaiah,

 As  a  matter  of  fact,  the  legislation  was
 awaited  since  long;  and  it  has  been  de-
 layed  for  long,  and  has  caused  misfortune
 to  so  many  pensioners  in  the  country.
 Now  the  law  which  is  being  repealed,  was
 framed  in  1871;  and  there  was  an  incessant
 demand  for  its  amendment;  and  from  time
 to  time,  Government  has  tried  to  amend
 it,  but  not  Act,  but  through  regulations
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 or  rules  which  are  meant  only  for  the
 Central  Government  employees,

 As  a  matter  of  fact,  the  law  is  to  go
 according  to  the  pace  of  the  society.#,
 according  to  changing  circumstances  of

 द

 the  society  and  according  to  the  needs  of
 the  society.  I  may  quote  the  present
 Prime  Minister  Shrimati  Indira  Gandhi,
 about  the  definition  of  a  law.  She  says:

 “Laws  ‘are  made  to  serve  the  people.
 As  the  circumstances  are  changing,  laws
 should  change  to  meet  the  changing
 circumstances,”

 We  have  to  see,  in  view  of  the  views  of
 the  Prime  Minister,  whether  the  present.
 law  on  pension  js  meeting  the  needs  of
 the  society,  the  needs  of  the  human  beings
 who  are  living  in  tae  present  society.  I
 can  say  obviously  and  frankly  that  the
 present  law  ie.  the  Act  of  1871  does  not
 meet  out  the  challenges,  needs  and  re-
 quirements  of  the  present  society  and  of
 the  present  pensioners.  There  have  been
 several  jegislations.  I  also  thank  Mr.  Gadgil
 who  is  a  Member  of  this  House...  .that
 he  tried  two  times:  first  in  the  Rajya  Sabha
 and  secondly  in  the  Lok  Sabha  also.
 Mr.  Parulek'ar  was  telling  that  Mr.  Gadgil,
 when  he  introduced  the  legislation  ia.  the
 Rajya  Sablaa,  then  there  was  the  ह
 Party  Government  at  the  Centre  and
 that  legislation  was  withdrawn  at  the
 instance  of  the  then  Government  with  the  दल
 assurance  that  they  would  bring  forward  a
 suitable  legislation  to  amend  the  existing
 law.  But  I  am  sorry  to  say  that  Mr.  ;
 Parulekar  was  one  of  the  constituents  of
 that  Government;  he  could  not  dare  to  do
 or  to  bring  forward  the  legisation  which :
 was  promised  bv  his  friends,  colleagues  or
 by  his  government.  Now  he  has  quoted
 that  the.  present  Government,  or  the  piarty
 in  power,  that  is  Congress  I,  has  given  an
 assurance  by  way  of  election  manifesto
 that  we  shall  do  all  and  we  shall  change
 the  law  to  give  more  suitable  comicris_or
 to  make  the  life  of  the  pensioners  more
 comfortabe  and  to  meet  out  this  require-
 men‘:  ।  वनिन  ‘nen‘ion  here  that,  ws  a  mat-
 ter  of  fact  fn  the  "डा  circumstances
 there  was  a  need  to  bring  radical  changes
 ig  the  present  Act  ।  cause  in  a  Case  Which

 ~
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 has  been  decided  by  the  Supreme  Court,

 in  Devkinandan  vs.  the  State  of  Bihar,  it

 nas  been  decided  by  the  Supreme  Court

 that  this  question  of  pension  or  the  right
 of  pension  is  an  inherent  right  of  the

 pensioner,  this  is  not  a  grace  by  the  Go-

 vernment.  And  ह  think  after  the  judgment
 of  the  Supremz  Court,  there  was  no

 option  with  the  Governmen.  but  to  bring
 fo:ward  the  legislation  and  to  recognise  it

 Now  I  may  remind  the  hon.  Minister  that

 ths  Supreme  Court  has  held  in  that  case

 that  this  right  of  pension  comes  within

 tne  definition  of  Article  31  of  the  Con-

 stitution:  and  they  have  also  mentioned
 that  this  rieht  also  comes  =  with'y  th:

 definitioa  of  Ariicke  19,  sub-clause  1,
 clause  7  of  the  Comnstilution  of  India

 meaning  thereby  that  this  right  has  been

 recognised  as  a  legal  right,  as  a  constitu-

 tional  right  aad,  therefore,  anyone  or  the

 pensioner  cannot  say  that  he  is  at  the

 mercy  of  the  government:  rather  h=  can
 claim  that  right  through  the  court,  Wien
 the  Supreme  Court  judgment  is  there,  in
 view  of  the  judgment  of  Devkinandan  vs.

 th:  State  of  Bihar,  as  you  know,  there
 are  -  many  wings  to  enact  the  law.

 The  Supreme  court  has  also  got  tne  power
 to  enact  the  legislation;  and  =  any  pro-
 nouncsment,  judicial  prauicement  given
 by  the  Supreme  Court  also  awumes  the

 alape  of  a  law,  assumes  the  form  of  law
 and  thal  law  is  at  good  as  the  law  passol
 by  Parliament.  Therefore,  in  view  of  that

 judgment.  it  was  obligatory  upon  the  -
 vernment  to  bring  fo-wart  the  Iepgislation,
 to  amend  seciion  4.  ta  amend  sections
 6,  9,  1  and  -  because  sections  6  and  4
 debars  a  pensioner  to  sue,  -०  seek  the
 relief  in  the  tegal  court.  Only  with  the

 permision  of  the  Collector  or  the  Deputy
 Commiss‘uner  or  the  freon  authorised  by
 the  governmen!,  the  pensioner  can  only
 file  his  suit  to  redress  his  grievance  jn  the
 court.  Therefore.  this  legislation  or  this

 snag  which  ।  still  existing  in  the  present
 law,  should  have  been  removed  by  your
 amendment,  because  your  intention  is  that
 you  want  to  give  relicf  to  the  pens:oner.
 But  when  a  pensioner  cannot  exercise  his

 right  by  way  of  a  judicial  course  or  he

 cannot  seek  his  redress  of  his  grievance
 from  the  court,  then  that  right  does  not
 become  justiciable;  you  should  make  this

 right  justictable.  When  the  Supreme
 Court  has  recognised  that  it  is  a  funda-
 menial  right,  it  is  a  right  of  the  pensioner,
 then  the  legal  conception  is  that  every
 fundamental  right  can  be  enforced

 through  the  court  of  law.  Therefore,  this
 ig  the  Jacuaa  with  the  preseal  law  wuich
 is  not  in  confi-mity  with  the  judgment  of
 the  Supreme  Court,

 Whatever  the  rules  have  been  framed  by
 the  Government  of  India  from  time  to
 time.  they  are  discriminatory;  and  that
 discriminution  is  to  such  an  extent  thal
 between  an  employce,  the  Defence  em-

 ployee,  who  has  retired  on  3151  January,
 1979  and  the  pzrson  who  has  retired  afler

 that,  there  is  a  difference.

 ।  and  a  Major-General  who  retired  on
 31st  January,  1979,  shall  get  the  pension
 equal  lo  the  pension  of  the  Major  who
 retired  after  [st  January,  1980,  So,  in
 view  of  these  discrepancies,  you  should
 think  over  it  again  and  remove  those

 discrepancies,  These  have  been  created
 since  the  very  inceplion  of  the  law  of

 pension,
 So

 As  2  matter  of  fact.  when  this  law
 wes  framed,  the  Brivtshers  took  it  as

 -.
 it

 was  a  law  by  way  of  grace.  They  did  »ot
 शाया;  this  Jaw  as  a  right  given  to  the
 citizen.  ।  is  the  right  af  ‘ne  human  being
 lo  pet  pension  when  he  has  served  the

 countty  and  the  nation  AS  य  ९  ter

 of  fact.  this  right  should  be  recogn’sed  in
 the  law.

 Section  6  provides  that  even  an  order

 or  decree  obtained  from  the  court  cannot
 be  execuied  with  regard  to  the  amount  of

 pension.  in  respect  of  the  liab:lity  of  the

 Government  to  pay  any  such  pension.

 Why  do  you  not  amend  it?  When  one

 pensioner  is  at  the  stage  of  slarving,  he

 has  got  the  verdict  of  the  legab  court  In

 his  favour  but  cannot  execute  that  order

 and  cannot  have  any  source  of  subsistence

 through  the  aid  of  the  court,  then  what  is
 the  use  of  tnat  law?  Tf  the  law  is  Jame,

 helpicss  and  cannot  help  the  person  in
 distress  and  is  not  iq  accordance  with  the

 needs  of  the  society,  it  is  obligatory  upon
 the  Government  to  «wmend  that  Jaw.
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 Therefore,  I  will  request  the  hon.  Minister

 to  take  steps  to  amend  sections  4,  6,  10,  !1

 and  ।  as  they  are  existing  today.

 The-e  are  एलटा  factors  which  are  to  be

 taken  into  consideration.  Since  there  is

 Ro  association  of  the  pensioners,  you  do

 not  link  DA  with  their  pension.  You  give
 DA  to  the  employes  who  is  serving  the

 Government.  The  moment  he  retires  from

 strvice,  you  do  not  recognise  that  he  its

 also  living  in  the  same  society  in  which  the

 serving  employees  are  living.  Therefore,
 the  right  of  dearness  allowance  ahould

 also  be  recognised  and  this  should  be

 linked  with  the  pension.

 I  will  give  some  suggestions  which  are

 very  necessary.  First  of  all,  you  should

 create  some  sort  of  a  ratio  in  the  pension.
 The  Central  Government  should  make

 a  provision  for  payment  of  50  per  cent  of
 the  Jast  emoluments  drawn  by  an  em-

 plovee.  as  pension.  This  shoubj  be  the
 ratio.

 The  pensian  laws  are  different  in  diffc-
 rent  States.  When  you  are  going  10  amend
 the  law,  vour  law  should  be  a  model  for
 al!  the  States.  Therefore.  jt  is  very  neces-

 sary  that  you  should  adhere  to  some
 critetfa,  a  sound  =  crileria  according  tv
 whica  a  cilizen  can  live  honourably  in  his
 टाट  fife.

 My  second  suggestion  is  that  medical
 facilities  or  medical  ajlowance  is  very

 Necessary  because  in  the  obi  age  ।  man
 suffers  from  one  ailment  or  the  other.  As
 a  young  man  he  may  not  need  any  medi-
 cal  assistance.  Tn  the  old  age  or  at  the

 age  of  retirement.  he  needs  medical

 assistance.  In  all  countries  whether
 socialist  or  capitalist.  social  security
 scheme  and  other  healify  schemes  are  pre-
 vailing.  But  in  India  there  is  no  auch
 wcheme.  Therefore.  you  have  tg  maks
 some  sot  of  a  provision  for  the  retired

 employces  and  provide  them  medical  faci-
 lities  also,

 MR.  DEPUTY-SPEAKER_  The  present
 position  is  that  the  pensioners  can  register
 their  names  with  the  CGHS  in  all  the

 States.
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 SHRI  RAM  SINGH  YADAV:  This

 will  be  correct  in  regard  to  the  Central
 Government  employees.  But  I  am  talk-

 ing  of  the  State  Government  employees
 also.  It  ig  now  at  the  discretion  of  the
 State  Governments.  Some  of  them  are

 giving  and  some  are  considering.  Eveo

 afler  a  long  agitation,  these  facilities  have
 not  been  provided  in  all  the  States.  Your

 observation  is  very  correct  so  far  as
 the  Central  Government  employees  are
 concerned.

 Then  the  ceiling  on  pension  amount  in

 some  cases  is  fixed  at  Rs.  1000/-  and  in

 some  other  cases  it  is  fixed  at  Rs.  1500/-.
 But  it  should  be  equal.  Ags  I  have  referred

 to  earlier,  some  of  the  employers  wha
 had  retired  on  3151  March  1979  will  be

 entided  to  w  pension  of  Rs.  ”  ay  the

 maximum  and  thase  who  have  retired  later
 on  will  be  entitled  ta  g  ceiling  of  Rs.  1500.

 There  must  be  a  parity  io  the  ceilmg  of

 pension,

 The  pensioner  somctimes  is  disallowed
 or  he  is  not  given  the  payment  of  pensuan
 because  the  papers  are  not  ready.  There-

 fore,  in  such  cases  there  should  be  a  pro-
 vision  that  if  the  pension  ‘imount  is  not

 paid  within  ane  month  or  two  months  or
 three  months  after  retirement,  then  there
 should  be  an  काटार  on  that  amounol  and
 the  pensioner  is  cotitied  to  have  the  in-
 terest.  The  interest  may  be  determined  by
 you:  it  may  be  9  per  cent  or  [0  per  cent
 or  12  per  cen!  according  to  the  circums-
 tances,  but  it  should  he  obligatory  an  the
 Government  to  pay  the  interest.  ।  have
 tezn  the  pensioncrs,  Thad  ‘atfenied  the
 State  Pensioners’  meeting  held  in  the  Jest
 three  manths  and  these  are  the  genuine
 difficulties,  thal  tome  of  the  pensioners  for
 the  last  three  or  four  years  are  not  getting
 pensians.  Sometimes:  they  gay  thal  the
 Service  Book  is  not  available  and  some-
 times  they  say  that  there  is  discontinua
 tion  of  servic:  and  those  pavers  are  lying
 in  the  Bikaner  State  or  the  Jodhpur  State.
 Tike  this  excuses  are  mode.  Therefore,
 it  is  obligatory  that  he  is  entitled  -  in-
 terest  at-a  particular  rate.

 ।  would  alan  submit  that  as  a  matter  of
 fac’,  the  pensioner  should  not  be  com>el-
 led  to  go  to  the  civil  court  because  ff  he
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 chooses to  go  to  the  civil  court,  then  be
 has  to  affix  court  fee  and  the  poor  fellow
 cannot  afford  to  pay  the  court  fee.  There-

 fore’  I  suggest  that  there  should  be  a  tri-

 bunal  or  an  authority  so  that  it  can  deal

 with  the  cases  of  pensions  and  that  autho-

 rity  can  be  given  ,ome  time  limit  within

 which  cases  should  be  disposed  of  posi-

 tivel’.  Moreover,  a  proviso  should  be

 made  that  if  there  is  any  bona  fide  delay,

 there  should  be  a  case  of  provisional

 pension.  If  it  takes;  more  time,  there

 should  be  ,ome  provision  whereby  pro-
 visional  pension  can  be  paid.

 Sir,  Jast  but  not  the  least,  the  Govern-

 ment  should  also  sci  ‘po  an  Advisory  Com-

 mittee  of  pensioners  and  that  should

 consist  of  at  least  ”  भ-  of  the

 pensioners,  some  persons  of  the  Finance

 Department  and  some  other  persons  who

 are  quite  eminent  so  fai  as  economics  or
 commerce  is  concerned.  So,  my  submit

 sion  is  that  the  Committee  should  advise

 the  Givernment  from  time  to  time  and

 the  Government  should  revise  the  rate  of

 pension  afier  every  १  years  since  1980.0  be-
 cause  in  1980  we  had  given  an  assurance

 by  way  of  election  manifesto  to  the  pen-
 sioners  and  after  that  we  are  bringing  this

 legislation.  It  shoul!  be  obligatory  on
 the  Government  that  after  every  5  yearn
 the  pension  matier  should  be  reviewed  and
 that  review  shoud  be  in  the  interest  of  the
 pensioners.

 With  these  suggestk  ‘  I  thank  you.

 ।  गया  ह,  यह  एक  अच्छा  संसाधन  हਂ  ।

 इस  के  दवारा  सरकार  ने  जाहिर  दिया  ।

 Pe  बह  उन  लागों  को  भी  बाद  कर  रही  ह

 (जिन्होंने  सरकार  की  सबा  की  ह  ।  पाप

 जा  रकम  बचती  ह  बह  बहूत  कम  ह,  फिर

 भी  सरकार  ने  एसी  व्यवस्था  का  ह  फि  बह

 att}  को  विना  की  का  के  मित

 बके
 ।

 लेकिन  इस  संसाधन  मं  यह  ता  ठीक
 ह  हक  कर्मचारी  नॉमिनेट  करना,  परन्तु

 far  का  नॉमिनेट  किया  का,  दत्त  के

 मरने  के  बाद  कान  उस  का  नााामम  होगा,

 इसका  प्रावधान  साफ
 ।ा

 में  होना  चाहिए
 a  a  +  3  ल  i  |  शु
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 कौ  पादन  तक  कम  कर  दी  गइ  ।  कम

 ही.  नहीं  की  गइ  बल्क  बहुत  से  जा

 जौनपुरी  कोसिस  थे  उनकी  तक्न  तक  बन्द

 कर  दी  गा  ।  उनका  तरह  तरह  से  तब

 हरास  किया  गया  ।  मही  नहीं  ।  द्  की

 महान  नेता,  महान  स्वतंत्रता  सनानी  श्रीमती  -

 से

 ई

 ट

 क
 1

 पर
 म

 दे

 a,

 के

 जेल  मे  बिताया ,  केवन  राजनीतिक  द्वेष
 के  कारण,  बदला  लेने  को  गर्ज  से  उसका

 तामीर  नहीं  दना  बहत
 गलत

 हो
 ।

 यही  नहीं  |  करोब  साढे  छ:  हजार  तुम-

 पश्र  को  उत्तर  प्रदोझ  की  जनता  सरकार  न

 नष्ट  भी.  कर  दिया  जोर  पांच  हजार

 लिए  जां  धन  के  अभाव  में  कष्टमय  जीवन

 व्यतीत  कर  रह  हाँ,  मकन  दन  का  प्राचीन
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 सनानी  झष  बच  ह  उनका  अधिक  से

 सुविधाए दी  जाएं,  उनकी  पेअना  को  रीश

 में  तरि  को  जाए,  यही  मरा  आप  से  निवेदन
 ही ।

 are  also  interested.  Follow  on.

 थो  रामावतार  शास्त्रो  (पटना):  अमल  में

 स्वतंत्रता  स्वामियों  की  बात  तां  मुक्के  रूहनी

 चाहिए  थी  कोकन  मं  नहीं  कहू.  गा  ।

 इस  पश्न  संशंधन  विधेयक का  मॉ

 परमर् थन  करता  हत  ।  मौंकन  इतना  ही

 पेंशन  ऑ्धानियम  में  मंत्रसाधन  करना  पर्फाफ्त
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 हि बर्म  और  गलत  बात  नहीं  कर
 सक

 fam  ज्यादा से  ज्यादा  इनका  सह;

 दिव्य  ओर  सरकार का  पे.  कमीशन को
 काम म  निकलकर  सहानुभूतिपूर्वक

 तमाम  भनपव  सरकारी  कर्मचारियों के  लिए

 मनन

 13.53  hes.

 (Stina  CHINTAMANI  रिवर  ब्लो  ia  the
 Chair.)

 स  ज्यादा

 क  5
 से  अधिक  सहूलियतें

 ।  पेंशनर्स  में  किसी  भी  प्रकार  का

 भेदभाव  करना,  उनमें फट  पदा  करना,

 एक  का  के  प्रात  कं  दा  भाव  भरना,

 यह  जनता  विक  व्यवस्था,  उसक  स्वास्थ्य  आर

 उसका  अच्छाई  के  लिये  बदा  नन  नहीं
 कहा जा  सकता  ।  मंहगाई सव  के  लिये

 बराबर  ह,  बाजार  सब  के  लिये  एक  समन

 ह,  आवश्यकता सब  कनाए  ही,  इम  लिये

 इसके  निम  आपको  पं झन  को  व्यवस्था

 करनी  होगी  ।

 श्री  मनानीम a  अब  चल
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 1979-80
 में

 23  कराह  रपम,  1980-

 ।
 मं  32

 करार  रुपए  ।  1981-82

 मं  33  करोड़  रुपय
 की  राी  मिली  ।

 जनता  पार्टी  क  सदस्य  यहां.  पर

 wae  ह  ।  शायद  उनका  पाटी  न  स्वत  पता
 -

 मनीषियों की  पकना  का  बन्द  करने  का

 बोला  उठा  ललिया  था  ।  उनका  नारा  था  Fa

 ये  पहचान  बन्द  का  गलत  तागों  के

 लिए  बन्द  करा  ,  वह  ता  ठीक  ह  आर  में  उम

 नार  का  म्मर्धन  करता  हू--आज  भी.  करता

 है.  आर  उस  समय  भी  करता  था
 ।  लेकिन

 एक  हाना  चाहिए।  उस  समय  उसको  नीति

 मं  इम  मं धा धन  का  स्वागत  करता  ह,

 लेकिन  सरकार  का  सरकारी  रिटायर  कर्म  -
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 “We  are  yel  to  receive  justice.  The

 plaintive  cry  of  the  frait  pensioners,
 will  it  be  ‘reard  in  the  citadel  of  the
 Parltament?

 erat  जी  ने  बातों  बही  हा,  व  उन्हं  कहते

 कहते  थक  जाएग,  आर  कायद  -  भी  गए

 हं
 ।

 श्री  पुरस्कार  ने  भी  इस  दारो  मे  बहत

 सौ  बातं कही  ही  ।  में  समझता  ह;  ।

 112  दर्ज  पुरान  हम  एक्ट  को  खत्म  कर  दरा

 Article  (3  of  the  Constitution:

 “All  laws  in  force  in  the  territory  of

 India,  immediately  before  the  com-

 Mencement  of  the  Constitution,  in  su

 far  as  they  =  are  inconsisient  with  the

 provisions  of  this  Part  shall,.1o  the
 extent  of  such  inconsisleny,  be  void.”

 Article  14  of  the  Constitution:

 “Tine  Stale  shall  not  deny  to  any
 Prson  equality  before  the  taw  or  the
 equal  protection  of  the  luws  within  the

 territory  of  India.”

 समझ मों  नहीं  आता  कि  गवर्नमेंट  कछ

 मांगती  भी  ह  या  नहीं  ।  आज  वह  112  साल

 पुरान  एक्ट  मे  एक  लाइन  कां  ।  करने
 के  लिए  आइ  ह  ।

 14.00  hrs.

 उस  ममय  जा  डिस्कशन  हज  था  गामन

 साहब  ने  जा  प्राइवट  मम् बसें  बित  प्  किया
 था  उस  के  सम्बन्ध  मों  कहा  कि:-

 “Mr,  Suraj  Bhan  has  raised  the  point
 of  commuting  pension.  He  has  said  that
 a  person  who  lives  longer  is  at  a  loss

 under  the  present  scheme,  Restoration

 of  4a  part  of  the  pension  commuted  ‘after
 a  specified  time  is  one  of  the  points
 which  the  Prime  Minister  has  suggested.
 Government  is  actively  considering  that

 aspect  of  the  matter.”

 गह  कब  होगा
 ?

 ।  महीने  ता  हो  गए
 ।

 fara  चीज  का  ससिडरधन  कितन  दिन  तक

 करता?  13  महान  के  बाद  भी  को  कसि-

 सोचता  ह  ।  हम  लांग  जा  इतनी  कसरत

 क  ह  आर  इतना  जा  गला  फाड़ते  है,

 ऊची  पदार  मं  बालत  हाँ.  इस  सार का

 येई  असर  भी  हाता  ह  गवर्नमेंट  पर  या  नहीं  या
 कभी-कभी केट  मिट  भी  कछ  सोचता ह

 मा  नहीं  ?  एक  रूत्स  टॉकिंग  को  भी  पावर

 दादा  |!  मं  उस  कमेटी  का,  मका  नट  लालजी-

 नोन  कमेटी  का  चेयरमैन  हू,  मेँ  समरसता

 ह  कि  यह  उन्होंने  दूसरा  गुनाह
 किया

 ।
 1955  मे  उस  ने  नि  था  क  आप  फौरन

 से  फौरन  इस  का  अपने  एक्ट  में  नन्क

 कर  दीजिए आर  आप  अब  पह  कर  रहा  ह

 30.0  मावर  के  बाद  या.  पचास  मात  के  बाद  ।
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 SHRI  ।.  ह.  SHEJWALKAR  (Gwalior):
 Thank  you  for  giving  me  some  time.

 Actually  I  want  to  bring  out  a  few

 points  in  this  connection.  As  already  ¢x-

 Pressed  by  quite  a  few  hon.  Members,
 ihe  scope  of  the  Billi  is  very  limited  and
 it  is  just  for  the  nomination  of  the  person
 who  will  be  entitled  to  ge:  the  amount.

 Here  ।  would  sugges:  to  the  hon.  Mem-
 bers  lo  consikJer  one  aspect.  There  is  a
 jittle  difference  between  nomination  and

 assignment.  Just  ।  was  discussing  this
 matier  with  my  learned  friend.  In  a  case
 before  a  High  Court—it  has  not  yet  been
 decided—a  point  has  been  raised  that

 there  is  a  diffe  ence  between  assignment
 and  nomination  But,  if  nomination  is

 made,  then  no  doubt  this  amount  can  be
 withdrawn  by  that  particular  person  but
 one  does  not  ge!  any  right  to  that  amount
 and  real  claimant  can  always  sue  for

 gelting  it.  From  this  point  of  view,  fais

 aspect  may  be  examined,

 Quite  g  few  points  have  been  raised  and
 I  do  support  most  of  them.  Of  course,
 T  support  very  much  that  it  is  hightime
 that  a  full-fledged  Pension  Act,  after  con-

 sidering  various  points  raised  here,  is

 brought  before  the  House.  This  Pension
 Act  is  the  act  of  1871  111  years  have

 passed  in  between.  Mr.  Daga  raised  a  few

 Points.  Under  the  Constitution,  the  poor
 pensioner  cannot  go  to  the  High  Court  to
 fight  out  his  case  or  even  to  the  Supreme
 Court  to  enforce  his  rights  under  Art.  30
 of  the  Constitution  of  India.  It  is  true
 (nat  this  is  a  very  old  act  and  it  has  to
 be  re-considered.  There  are  several  points
 that  have  been  raised  which,  according  to
 घट,  are  pot  very  much  connected  with  this
 Act.  For  example,  somebody  raised  a

 point  in  regard  to  the  pension  to  freedom
 fighters  and  all  that.  I  do  not  say  any-
 thing  about  it.  ।  remember—I  come  from
 Gwalior  State,  the  old  erstwhile  princely
 State—fhat,  in  Gwalior  there  was  a  Jaw
 under  which,  if  a  person  or  an  employee
 relires,  his  retirement  order  will  be  given
 to  him  later  on,  the  first  thing  is  that  his
 pension  payment  ofder  will  be  handed
 over  to  him.
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 Sir,  ।  am  submitting  an  important  thing.
 The  minister  is  not  interested  in  hearing
 me.

 What  I  was  telling  was  that  in  Gwalior,
 if  any  person  retired,  his  retirement  order

 was  given  tater  but,  at  the  same  time,
 the  pension  payment  order  was  gtven  to
 him  immediately.  im  many  cases,  ।  know

 that  for  preparing  the  pension  payment
 order,  there  are  lots  of  difficulties  jn  ¢al-
 culation  of  the  pension  payment,  what  are
 the  dues  ang  all  that.  J]  remember  about
 Tae  case  of  a  person  who  died  after  re-
 tirement.  After  ह  years  of  death  his

 leave  was  sanctioned  and  it  was  published
 "in  the  Gazette.  Thereafter,  ।  do  not  hnow

 what  happened  to  his  pension  and  wha
 claimed  his  pension  and  wha  got  it.  So,
 the  first  thing  that  snould  be  gone  is  that
 on  the  date  of  retircment—there  was  also
 a  sUgeestion  that  tnleres,  §hould  be  puid  to

 him  but  है  am  not  in  favour  of  thal:  by
 Paying  interest  for  non-payment,  or  in-
 lerim  pension  will  not  help—if  the  proper
 purpose  is  to  be  served,  the  pension  pay-
 ment  ofder  should  be  delivered  on  the
 dale  of  ‘nis  retirement.  Secondly,  what  is
 the  purpose  of  pension.  It  is,  after  ‘ull
 ०  hind  of  social  security  for  the  retired

 person  after  serving  so  long.  His  family
 should  not  be  thrown  on  the  street.  ।  can-
 not  understand  why  there  should  be  such
 a  discrimination  as  between  different

 cadres.  For  an  employee  of  the  higher
 cadre  if  you  fix  a  ceiling  T  can  under-
 stand  it.  He  tad  been  living  in  a  diffe-
 rent  atmosphere  and  fhe  had  that  status.

 Why  not  fia  up  the  minimum  pension  ta
 these  prons,  lower  grade  Class  IV  and
 Class  Ilk  people,  the  karamcharis  who  did
 not  get  this  at  the  time  when  they  were
 in  actual  service.

 It  is  not  enough  if  you  pay  113  or  2/3rd
 to  him.  For  the  Clase  IV  and  Class  ITI

 employees  minimum  pension  may  be  fixed

 and  fnat  should  be  such  as  would  suffice

 for  them  to  live.  After  all  this  is  a  matter
 of  social  security,  Rs.  30  crores  are  beme

 spent  by  Government  on  that.  Tt  does
 not  matter  for  them  to  spend  Ra.  10  more
 crores.  So.  the  minimum  pension  to  Class
 IV  employees  should  be  fixed.  T  shall  give
 ’  few  more  points  and  then  T  shall  wind

 up,

 APRIL  29,  1982  Pension  (Amdt.)  Bill  372

 Secondly,  for  inflation,  you  must  take

 some  provisions,  some  formula  should  be
 evolved  and  that  formula  should  be  pan
 of  the  law  so  that  every  time  the  pension-
 ers  need  not  go  and  approach  the  Govera-
 ment  for  increase  in  their  pension,  accord-

 ing  to  rise  in  the  cost  of  index  number  of

 something  like  thal,  There  should  be  some

 formula  worked  out  so  thal  automatically
 the  pensioners  get  the  increased  pension
 and  are  able  to  mett  the  rise  in  prices  of
 the  essential  cammoditiuad  due  ta  inffatian.

 Sir,  an  30m  April.  1981,  that  js,  las

 year,  when  this  Bill  was  under  ctiscussion
 now  ane  full  year  has  clapsed-—a  lot  of

 Promises  had  heen  given  by  the  hon.
 Minister,  There  was  the  removal  of  Section
 ।  ound  other  th‘ngs.  ।  would  again  draw
 the  attention  of  the  Government  to  (एवान
 sider  those  pramises  which  they  had  given
 last  year  and  ¢Xecute  them.  Thank  you.

 ot  रोत बाल  प्रसाद  बर्मा  (कांहर मा)  :

 सभा  पति  महादेव  ,  ।  आप  का  aT  बना

 चाहता ह.  कि  आप  ने  मु  इस  पर  बालन
 का  समय  दिया ही  ।

 पन  अधिनियम,  187) का  ह  ओर

 आज
 ।  ।  ।

 बपा
 के

 दाद  फिर
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 मं  नहीं.  हुए।  पोक्नर्स  एरॉसियेश्नन

 आफ  दनिया  चारों  तरफ  से.  सारे
 सांसदों आर  सार  विधायकों  का  बराबर

 ज्ञापन  भजती  रही  ह  आर  उन  की  अपनी  जा

 समस्याए  ह,  उनके  बार  मं  सभी.  विधान

 बनाने  वाल  नोर्नत,  का  ध्यान  काव  निर्त  करती

 रहो  ही  ।  इस  संदर्भ  में  सरकार  ने  एक  वर्ण

 पहल,  जसा  कद  पित्रों  ने  कहा  ही,  आइ-

 के  बार  में  जां  सरकार
 का

 कहना
 ह  "हुम

 दा  धार  हमार ",  उस  के  अनुसार दान

 के  लिए  जा  नामजदगी  मांगों  को  हाती  ह,

 उसी  तरह  स  पंनर्मी  &  निा  भी  कछ  एसी

 व्यवस्था  करनी  चाहिए,  (जिस से  उन  का

 जीव-  weet  तरह  से  चल  सक  कया  ये

 वही  कर्मचारी  ह  जा  आज  कर्ों  की  सख्या

 मों  सार  दक्ष  का  प्रशासन  घात  ह  ।  जाह

 why  वर्ग  का  कर्मचारी  हा  या  सचिव  स्तर  का

 धाथ्कारी  हा,  जा  आरा  इस  व्यवस्था  का

 बहा  पर  चाल रख  ह,  कत  व  मरा

 मुक्त  म,  तोउन्हों भी इंग एपरि- भी  इंग  एसी-
 स्थितियों  से...  गुजरना  पड़गा ।  एसी

 हालत  भा  आज  जा  मुख्य  बढ़त  ।  आर  उन

 मंत्री  जी  ने  att  sew  तही  फिया  ।

 क  से  हमार  मित्रों  ने  भी  हस  को  मांग

 बरी  ह  आर  पोंदानभागियों की  तरफ  मे  मंत्रियों

 ,  Something

 wer कर  रह  हाँ  ।  इस  से  सरकार  का

 महानायक  खर्च  बढ़  रहा  ह। में  यह  मानता
 है.  fe  जिनका  पूर्ण  अधिकार  ही,  उनका

 ता  मेशन  मिलनी  चाहिए  लेकिन  एसे  सागों

 का  नहीं  चलनी  चाहिए  ।

 हमार  सरकारी  कर्मचारी जा.  बटालिक

 अधिकार  मंपतंह हँ.  उनका  वे  अधिकार

 मांगना  उचित  1  इसी  तरह  से  जा  स्वतंत्रता
 सनानी  पेंशन पान  से  कोका  रह  गए  हँ  उनका

 प्न  देने  क  दारो  मे  दा  मत  नहीं  हँ  1

 में यह  भी  कहेना  वाहगा  कि  मेन

 पान  में  भी  नांगों  at  बहत  दार  लग  जाती
 ह  ।  अंट  नागों  की  बात  तो  अलग  ही,  एक
 बोअर  कमिशनर  तराबर दा साल दा  साल  तक

 wee  रह,  तीसर  वर्ष  में  जाकर  उनको

 का  सरन  बनाया  जाना  चाहिए  जगम  कि  पे  झन

 पाने  बानों  कां  पेशन  प्राप्त  करने  में  दरी  ने

 हां  ।  इसका  भी  इसमें  प्रावधान  हाना

 चाहिए ं।

 SHRI  ।.  R.  SHAMANNA  ।  (Banga-
 lore  South):  Mr  Chairman,  Sir,  Some
 hon.  friends  have  complimented  the
 Government.  but  ।  am  sorry.  it  would
 be  difficult  for  me  to  give  full  compli-
 ments  ta  the  Government,  because  only
 a  small  portion  of  the  benefits  due  to
 the  pensioners  has  been  taken  care  of.

 bigeer,  legilimately  due  10
 him,  has  nat  been  given.

 There  is  one  drawback  in  this  Bill:
 this  Bill  deals  only  with  the  relief  that
 is)6ogiven  to  the  family  members,  but  a
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 pensioner,  who  is  hungry  and  is  driven
 to  difficulties  in  these  hard  days,  has
 not  been  given  the  full  benefits;  it  is
 all  the  more  necessary  particularly  for
 those  who  retired  long  back.  My  grand
 father  was  a  pensioner  and  he  retired  as
 Revenue  Inspector.  He  took  pension  for
 35  years,  and  the  amount  that  he  was

 getting  as  pension  was  Rs  10/-  only.
 Even  then  it  was  easy  for  him  to  live
 at  that  time,  because  for  one  rupee  you
 could  get  ten  kgs.  of  rice,  or  12  kgs.  of
 wheat.  But  now,  nearly  the  prices  have

 gone  up  twenty  times;  the  value  of  the

 rupee  has  fallen  tremendously  as  com-

 pared  to  that  ttme.  Something  will  have
 to  be  done  substantially  to  give  relief  to
 those  pensioners  who  retired  parlcular-
 ly  long  ago.  Of  course  the  amount  of

 the  pension  has  been  enhanced  now,
 but  that  is  not  enough,

 Yesterday,  when  tbe  Bill  was  intro-
 duced,  the  hon.  Minister  mentioned  that
 the  system  of  nominations  etc.  was  not

 perfect,  and  In  order  to  facilitate  mat-

 fers,  and  to  bring  clarity,  the  proposed
 amendment  has  been  brought  forward.

 However,  I  find  that  this  is  not  sufficient,
 and  hence  I  have  given  notice  of  two
 amendments  with  a  view  to  make  it
 more  comprehensive.  My  amendments

 are:

 Page  1,  —

 after  ling  21,  insert—

 “Provided  that  the  pensioner
 shall  have  power  to  cancel  the  first

 nomination  and  nominale  any  other

 person,”  38.

 Page  2,  -

 after  line  32,  insert—

 “Provided  also  that  if  the  deceas-

 ed  pensioner  bas  not  made  any  no-

 mination,  afi  amounts  due  to  him

 shall  be  glven  to  his  wife;  if  the  hus-

 band  has  more  than  one  wife  the

 amounts  shall  be  given  to  the  first

 wife;  if  the  wife  is  oot  alive  the

 amount  shall  be  given  to  the

 youngest  daughter;  io  the  absence
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 of  a  daughter  the  amounts  duc  shail
 be  given  to  the  eldest  son.  If  the
 pensioner  ।  a  lady  the  amounts  due
 to,  her  shall  be  given  to  her  un-
 married  daughter  and  in  the  ab-
 sence  of  an  unmarried  daughter
 the  amounts  due  ghall  be  given  to
 her  youngest  son.”(4)

 I  find  there  are  a  number  of  cases
 where  there  is  dispute  between  the  first
 ami  the  secood  wife  as  to  who  will  re-
 ceive  the  benefit  due  to  the  deceased.
 To  avoid  that  it  is  generally  said  that
 the  second  wife  will  be  favourite  of  the
 husband  so  that  the  first  wife  may  be
 neglected.  With  this  view  if  there  is
 more  than  one  wife,  it  has  to  be  given
 to  the  first  wife,  and  if  there  is  the

 youngest  daughter,  who  is  not  manrtied,
 for  her  benefit  pension  should  be  given
 to  ber  or  if  there  is  the  youngest  son
 he  may  be  having  education.  So  on  this
 basis  this  amount  has  to  be  given.  I
 think  with  the  view  to  give  greater  cla-

 rity,  it  is  necewsary  to  add  these  am-
 endmentis.

 Furthermore  tm  the  case  of;  the  pen-
 sioners  it  is  betler  to  give  them  full

 powers  to  change  the  nomination,  if  aad
 when  they  feel  to  do  so.  In  the  olden

 days  the  sons  used  to  take  care  of  =  the

 old  father  and  mother.  Now  a  days  the
 sons  after  thelr  marriage  set  up  sepa-
 raie  family  and  the  pensioner  is  not  -०
 vided  better  care  by  his  children.

 Then  the  pemsioners  who  have  com-

 mounted  their  pensions,  some  of  them

 will  have  paid  more  than  the

 amouni  commuted  plus  ithe  interest.

 Ia  such  cases  once  the  government  has

 received  the  full  amoum  with  interest,

 the  commutation  may  be  cancelled

 and  he  shoukl  be  given  the  full  pension
 at  a  future  date.

 Therefore,  I  say  a  comprenensive  bill

 should  be  brought  forward  and  that

 these  suggestions  of  mine  should  be  con-

 sidered  in  that.

 I  once  again  appeal  that  the  pension-
 er,  who  have  retired  earlier  long  bask

 and  who  were  getting  loseer  salary,



 377.  Pension  (Amdt.)  Bill  VAISAKHA  9,  1904  (SAKA)  Pension  (Amdt,)  Bill  378.0

 should  be  given  some  more  benefit.  In
 these  hard  days  it  is  very  difficult  for
 them  to  sustain  their  families.  Therefore,
 I  just  say  my  amendments  are  quite
 necessary  aod  हैं  request  the  Hon.  Min-
 ister  ta  accept  my  emendments.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  NIHAR  RANJAN  LASKAR)

 :

 Sir,  at  the  outset  J  must  say  I  am
 thankful  to  all  the  Hon.  Members  who
 have  participated  in  the  debate  of  this

 Amending  Bill.  Sir,  usually  just  one
 hour  was  allotted  to  such  m  very  small

 amending  bill,  bul  as  Members  have
 shown  interest,  it  has  gone  beyond  the
 limit  of  one  hour.

 Anyway,  Sir,  one  thing  is  there  that
 all  ihe  Members  who  have  participated
 have  given  thelr  wholehearted  support
 to  the  amending  portion  of  the  Bill.  In
 the  course  of  their  participation  ।  they
 have  given  some  valuable  suggestions.  Of
 cours,  most  of  them  are  common,  I[
 will  come  -  them  a  little  later.  As  this
 House  knows  while  introducing  this  am-

 ending  Bill  yesterday,  my  colleague  has

 alrcady  said  that  we  are  bringing  for-
 ward  this  Bill  mainly  to  provide  for  the
 nomination  by  pensioners  so  that  any
 unpaid  pensions  dues  at  the  time  of  the
 death  of  the  pensioner  the  dues  can  he
 teceived  by  the  nominees  without  any
 difficulties.  This  will  avoid  the  present
 difficulties  where  siccession  certificate
 etc.  has  to  be  produced  by  the  families.
 So,  this  is  proposed  to  be  achieved  by
 Clause  3  of  this  Amending  Bill.

 The  Pension  Act  of  1971  did  not
 extend  to  the  erstwhile  part  B  States.
 This  is  there.  So.  we  are  trying  to  avoid
 thia  by  amending  Clause  2.  We  =  have

 provided  in  Clause  2  and  therefore  all
 over  the  country  it  will  be  applicable
 uniformally.

 The  Act  is  also  proposed  to  be  am-
 cemled  so  that  it  will  apply  to  the  Union

 pensioners.

 Te  will  be  left  to  the  States  to  adopt
 this  Central  legislation  model  for  sepa-
 rate  legislations.

 SHRI  BAPUSAHEB  PARULEKAR  *

 Not  for  Defence  services.

 SHRI  NIHAR  RANJAN  LASKAR:
 This  1s  proposed  to  be  achieved  by  cur

 proposed  Section  12-A  in  this  amending
 Act.  This  Act  is  also  proposed  to  be
 amended  to  provide  for  Central  Govern-
 ment  to  make  rules  regarding  the  man-
 ner  in  which  nominations  may  be  made

 by  pensioners,  as  also  the  form  in  which
 such  nominations  may  be  cancelled  or
 waried  by  another  nomination.  A  new
 section  1८  is,  therefore,  proposed  to  be
 introduced  for  this  purpose.

 Hon.  Members  made  various  demands.
 You  will  agree  thal  these  are  matters
 which  concern  the  Ministry  of  Finance.

 Definitely;  ।  am  helpless  in  this.  I  can

 only  assure  the  hon.  Members  that  some

 representations.  (Interruption)  There
 was  an  allegation  by  Mr  Mukherjee  also

 that  we  have  not  cared  ta  reply  to  many
 of  the  representations.  It  is  not  ८  fact.

 In  fact,  1  can  assure  all  the  hon.  Mem-

 bers  that  some  representations  received

 from  various  associations  of  pensioners
 are  under  examination.  in  consultation

 with  the  Minisiry  of  Finance.  We  are

 on  the  job;  we  are  constantly  in  dialo-

 gue  with  the  Finance  Ministry  to  see

 whether  we  can  do  anything  for  them.

 SHRI  BAPUSAHEB  PARULEKAR

 Amendment  of  sections  4  -०  6  is  no!  a

 natier  for  the  Finance  Ministry.

 SHRI  NIHAR  RANJAN  LASKAR  :

 I  will  come  to  it.  Mr.  Mukherjee  had

 suggested  that  there  should  be  two  =  टीएन

 niinations.  But  I  can  say  that  this  pur-

 pose  will  be  served  by  the  proposed
 amendment  which  provides  for  a  second

 numina'tion  in  case  the  nomince  pre-

 deceases  the  pensioner.  So.  it  is  already

 suggesied  in  this  amending  Act.  ह  think

 ॥  will  take  care  of  the  suggestion.

 Then  again,  he  has  mentioned  about

 the  equality  of  pension  for  all  groups  of

 pensioners.  I  don’t  think  it  is  possi-

 ble,  However,  Government  has  already

 prescribed  a  minimum  pension  Pen-

 sions  will  necessarily  have  to  depend
 on  the  pay  drawn  at  the  time  of  re-
 tirement  and  the  number  of  years  of

 service  the  employee  has  put,  etc.
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 Another  point  was  also  made  by  hon.
 Members  most  of  them  about

 limely  payment.  About  timely  payment,

 Government  is  constantly  giving  its  tho-

 ught;  and  a  certain  improvement  has
 been  effected.  Some  procedure  has  also
 been  adopted  recently,  to  see  that  pen-
 sions  are  given  in  time.  The  position  is

 constantly  kept  under  =  review,  so  that

 delays  in  payment  of  pensions  are  ४०
 oided.

 For  improving  the  lot  of  pensioners,
 dearness  relief  is  being  sanctioned  by
 Government  from  time  to  time.  It  will
 be  appreciated  that  such  liberalisations
 wil  have  financial  implications.  and  will
 have  to  be  considered  by  Ministry  of
 Finance.  Nevertheless,  any  kberalization
 of  pension  can  have  only  prospective
 effect,  The  matter  is  also  presently  sub-

 judice.  So,  what  the  hon  Members  arc

 saying,  viz.  that  everybody  should  have
 these  liberalizalion  benefits,  is  nol  pos-
 sible  under  the  circumstances.

 Another  point  was  also  made,  about
 the  sciting  up  of  administrative  tribunals.
 1  think  most  of  the  hon.  Members
 have  spoken  on  this  subject.  The  possi-
 bility  of  such  tribunals  also  going  into
 the  redressal  of  grievances  of  pensioners
 is  under  the  consideration  of  Govern-
 ment.  Cerluin  details  are  being  worked
 out  in  regard  to  the  introduction  of
 administrative  tribunals  also.

 These  details  are  under  discussion  in
 cousuilation  with  the  Ministry  ०  Law.
 Government  hope  to  finalise  this  mat-
 ler  shortly,  On  this  point  also,  we  =  are

 looking  inte  and  are  in  constant  touch
 with  the  Ministry  of  Law;  and  very  soon,
 we  hope  to  do  it.

 A  point  was  raised  about  the  setting
 up  of  a  Pension  Commission.  This  is
 a  malter  which  has  to  be  decided  by  the

 Ministry  of  Law.  So,  here  also  what
 we  can  do  is  thal  constantly  we  should
 be  in  touch  with  the  the  Finance  Min-

 isry  so  that  this  can  be  possible.

 As  regards  increase  in  pension  to  keep
 up  with  the  rise  in  prices,  I  can  only
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 tell  that  the  D.A.  slab  is  being  allowed

 even  al  present.  Roughly,  there  are  about

 3  lakh  government  employees;  on  an

 average.  3  per  cent  of  these  employecs
 relire  every  year.  This  works  out  to  be

 ubout  10,000  retirements  every  month.

 Therefore,  it  will  be  very  difficult  to

 give  financial  benefit  to  such  an  ever

 inercasing  number  as  the  financial  im-

 plication  will  be  very  heavy  on  this.

 SHRI  -  ह.  SHEJWALKAR:  At  least

 you  give  to  class  ।  and  IV  employees.

 SHRI  NIHAR  RANSAN  LASKAR  :
 One  point  was  made  regarding  freedom

 fighters  pension  and  the  old-age  pen-
 sion,  ctc.  This  is,  of  course,  beyond
 the  scope  of  this  amending  Act.  But  f

 can  only  say  that  the  matter  which  -

 now  tinder  consideration  relates  only  to

 Central  Government  pension.  These  are

 the  few  points  which  the  hon.  members

 made  in  the  course  of  their  speeches.

 Mr  Mool  Chand  Daga  raised  a  point

 rererding  the  archaickness  of  this  Aci.  ।

 can  only  mention  that  this  -  only  म

 Protective  Act  and  is  in  po  way  incon-

 sistent  with  the  Constitution  of  India

 and  soother  Acts.  Pension  i  protected
 under  this  Act  and  oot  sanctioned  uncer

 this  Act.  Pension  is  sanctioned  under  ths
 Central  Civil  Service  Pension  Rules  1972

 which  are  stalulory  rules  notified  under
 Article  309.0  of  the  Constitution.  As

 alieady  slated  by  me,  these  =  rules  are

 justiciztle,

 As  regards  increase  in  the  quantum  cf

 pension,  cfc.  such  matters  are  considered

 by  the  Finance  Ministry.  With  these

 words,  ।  woul!  like,  once  again,  Ate)
 thank  the  bon.  members  for  showing
 their  interest  in  this  ami  ।  also  assure
 the  House  that  the  demands  of  pensicn-
 ers  will  be  considerd  by  the  govern-
 ment  sympathetically,  whatever  is  cot
 sidered  reasonable  within  the  resouices
 of  the  government.

 SHRI  BAPUSAHEB  PARULEKAR

 (Ralnagiri}:  Will  you  permit  me  to  ask

 a  very  pertinent  question  that  refers  to
 the  object  of  the  Bill.  A  very  important
 point  was  raised  by  one  of  the  mem-

 bers,  Shri  Shejwatkar  regarding  the  word
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 used  ip  the  Bill  about  the  nomination.
 Nomination  does  not  give  the  right  10
 the  nominee  to  the  property  or  to  the

 money.  He  only  gets  the  right  of  col-
 lection  and  the  assignee  gets  the  right
 to  the  property.  I  have  lost  a  case  on
 this  point  in  the  District  Court.  Your

 purpose  will  not  he  served.  A  girl  before

 Mmarriske  was  insured  and  nominated
 her  mother,  After  marriage  she  died;
 and  the  husband  filed  a  suit  far  the
 amount  of  Rs.  15,000  against  the  mother
 The  mother  satd,  -.।  am  the  nominee.”
 The  court  held  that  the  nominee  =  geis
 the  right  of  collection,  but  so  long  as
 there  is  no  assignment,  the  husband  got
 the  money.  Therefore,  ।  would  request
 the  hon.  Minister  to  consider  whether

 atong  with  the  word  ‘nomination’  you
 should  include  the  word  ‘assignee’.  Of

 course,  we  could  not  give  the  amend-
 ment  af  proper  time,  but  this  is  a  pro-
 per  stage  when  you  yourself  can  con-
 sider  this.  Otherwise,  your  entire  object
 will  be  frustrated  if  there  are  two  wives
 and  the  nomination  is  in  favour  of  one
 wife  and  he  does  not  want  ta  give  the

 money  to  the  other  wife.  She  will  eget
 SO  per  cent.  Kindly  consider  this.  Other-

 wise,  your  entire  object  is  going  to  be

 frustrated,

 SHRI  NIHAR  RANJAN  LASKAR
 Since  nobody  has  given  amendment  it  is

 dudicult.

 PROF,  N.  G.,  RANGA  (Guntur):  if
 the  hon,  Minister  -  convinced  with  the

 argeiment  put  forward  by  my  friend,  Mr
 Parulchar,  then  it  is  not  necessary  for
 him  to  simply  say  that  there  ia  no  sm-
 endment.  If  there  is  no  amendment  given
 by  any  hon.  Member,  it  is  open  to
 him  to  take  the  initiative  and  move  an
 amendment  and  the  House  will  acc  :pt
 that  This  1°  a  simple  thing.  Why  =  -०

 you  not  niwve  an  amendment?

 MR  CHAIRMAN:

 accept  your  suggestion.

 I  hope.  he  will

 The  question  is:

 “That  the  Bill  further  to  amend  the

 Pensions’  Act,  1871,  as  passed  by

 Rajya  Sabha,  be  taken  into  conside-

 ration.”
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 The  Motion  was  addopted.

 MR.  CHARIMAN:  Now,  I  will  take
 up  clause  by  clause  consideration.  There
 is  no  amendment  to  clause  2.  The
 question  is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  AMfotion  was  addopted

 Clause  2  wus  added  to  the  Bill

 Clause  3  Insertion  of  new  section  12A,

 SHRI  T.  ह.  SHAMANNA:  1  beg  to
 move:

 Page  1.

 after  Jine  2),  insent—

 “Provided  that  the  pensioner  shall
 have  power  to  cancel  the  first  no-

 mination  and  sominate  any  other

 person  ,’"(3)

 Page  2,

 after  line  12,  insert—

 “Provided  also  that  if  the  deceas-

 ed  pensioner  has  nol  made  any  no-

 mination,  all  amounts  due  to  him

 shall  be  given  io  his  wife;  if  the

 hushand  ha,  more  than  one  wife  the

 amounts  shall  be  given  to  the  first

 wifes  if  the  wife  is  not  alive  the  am-

 ounts  shall  be  given  to  the  youngest

 daughter:  in  the  absence  of  a  dau-

 ghteer  thal  amount  due  shall  bt  given
 to  the  eldest  sua.  If  the  pensioner
 is  a  lady  Ur:  amounts  due  to  her

 shall  be  piven  to  her  unmarried

 daughter  and  in  the  absence  of  an

 unmarried  daughter,  the  amounts

 due  shall  be  given  to  her  youngest
 son.”  (4)

 The  Minister  has  not  replied  to  these

 amendments.

 SHRI  NIHAR  RANJAN  LESKAR :
 We  cannot  accepl  the  amendments  pro-

 posed  by  Mr  Shamanna  because  this

 will  be  taken  care  “Of  at  the  time  of

 finalising  the  rules.
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 As  regards  the  first  amendment,  ।

 you  see  Section  12A  of  ihe  amending
 Bill,  you  will  find  that  the  provision  has

 been  made  that  a  person  may  nominate

 any  other  person  to  receive  after  the

 death  of  the  pensioner,  all  moneys  pay-
 able  to  the  pensioner  on  account  of

 such  pension  which  remain  unpaid  im-

 mediately  before  the  death  of  the  pen-
 sioner.  So,  this  has  been  provided.

 If  we  accept  the  second  amendment

 proposed  by  him,  the  very  purpose  of

 nomination  will  be  defeated.

 MR.  CHAIRMAN:  Now,  I  will  put
 Amendments  Nos.  3  and  4  moved  by
 Shri  T.  R.  Shamanna  to  vote.

 Amendments  Nos.  3  and  4  were  put
 and  negatired,

 MR.  CHAIRMAN:  There  is  no  am-

 endment  to  clause  4.  So  J  shall  put  both

 the  clauses  together.  The  question’  is:

 “That  clause  3  and  4  stand  part  of
 the  Bill.”

 Tee  Motion  was  adopted.

 Clause  3  and  ।  were  added  to  the  Bill
 Clause  1—Shrot  Title

 MR.  CHAIRMAN:  There  is  one  Gov-
 ernment  amendment  tc  clause  :

 Amendment  mude.

 Page  ।  line  उ.

 for  “1981"  substitute  “19827  (2)

 SHRI  NIHAR  RANJAN  LASKAR:

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  1,  as  amended,  stand
 part  of  the  Bill  न

 The  motion  was  adopted.

 Clause  1,  as  amended,  was  added
 to  the  Bill,

 The  Enacting  Formula

 Amendment  made

 Asam  State  Elec.

 Board  etc.  (St.  Res.)

 Page  1,  line  i-

 for  Thirty-second’

 “Thirty-third”.  (1)

 (SHRI  NIHAR  RANJAN  LASKAR)

 MR  CHAIRMAN:  The  quesfion  is:
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 substitute

 “That  Enacting  Formula  as  amend-

 ed,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Enacting  Formula,  as  amended,
 was  added  to  the  Bill

 The  Title

 MR.  CHAIRMAN:  The  question  jg:

 “That  the  Title  stand  part  of  the
 Bill.”

 The  Motion  waa  adopted

 The  Tithe  was  added  to  the  Bill

 SHR]  NIHAR  RANIAN  LASKAR:
 Sir,  I  move:

 “That  the  Bill,  a  amended,  be

 pas  ”

 MR  CHAIRMAN:  The  question  is:

 “That  the  Bill,  as  amended,  be

 passed.”

 The  Motion  was  adopted

 14.48  brs.

 STATUTORY  RESOLUTION  RFE.  MAXI-
 MUM  AMOUNT  FOR  ASSAM  STATE
 ELECTRICITY  BOARD  ON  LOAN

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI  VIK-
 RAM  MAHAJAN):  Sir,  1  beg  to  move:

 “That  in  pursuance  of  sub-section
 (3)  of  section  65  ०  the  -
 (Supply)  Act,  1948  (54  of  1948),  read
 with  clause  (b)  of  the  Proclamation
 issued  on  the  19th  March,  1982,  by
 the  President  under  article  356  of  the

 Constitution  with  respect  to  the  State
 of  Assam,  this  House  accords  appro-
 val  for  fixing  under  the  said  sub-sec-
 tion  (3)  the  sum  of  one  hundred  and


